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NATIONAL COMPANY LAW TRIBU NAL
AHMEDABAD BENCH
AHMEDABAD

o 1A 67/2017 in CP(CAA) No. 2/ NCLT/AHM/2017
Coram: _ _ Present Hon’ble Mr. BIKKI RAVEENDRA BABU
' - ~ MEMBER JUDICIAL

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF AHMEDABAD
BENCH OF THE NATIONAL COMPANY LAW TRIBUNAL ON 18.04.2017

Name of the Company: ' * ‘Mapaex Remedies Pvt. Ltd.

Section of the Companies Act: Section 230-232 of the Companies Act,201 3
S.NO. NAME (CAPITAL LETTERS) DESIGNATION REPRESENTATION _ SIGNATURE
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ORDER
B Learned Advocate Mrs Swati Soparkar preSent' fOr Petitioner'

Petitioner 1n CP (CAA) 2/2017 filed this apphca‘uon seekmg leave to w1thdraw CP
(CAA) 2/2017. -

It is stated in the application considering the ex1genc1es of busmess and other
relevant factors the Board of Directors of Mapaex Remedies Pvt Ltd and Mapaex
Investments Pvt Ltd dec1ded to withdraw the Amalgamatlon proceeding and "
accordingly resolutions were passed on 07.03.2017.

For the reason ment1oned in the appllcatlon apphcant is permitted to W1thdraw CP
(CAA) 5/2017.

In view of order passed in IA 67/2017 petition s dismissed as_“?ithdrawn.

[g KKI RAVEENDRAQZ}?ABU

- . - MEMBER JUDICIAL
Dated this the 18™ day of April, 2017.



